IN THE CounT OF METROPOLITAN MAGIS TRATE
WESsT DISTRICT, 118 HAZAR COURT, DELMI

PAL SHOKEEN

FIR No. 1190001
PS 1 Tilak Nagar

Date:- 19.05.2021
Present: None.

IO/SHO did not file any verification roport. Lot roport be
called from the concerned 10/SHO for not complying with the orders
dated 17.05.2021 and 18.05.2021.

IO/SHO s directed to file report on 20.05.2021.

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021 -




IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DI$TR|CT, TIS HAZARI COURT, DELHI

FIR No. 29/2021
PS:  Ranjit Nagar

Date:- 19.05.2021

Present: None.

IO/SHO did not file any verification report. Let report be
called from the concerned I0/SHO for not complying with the orders
dated 17.05.2021 and 18.05.2021.

10/SHO is directed to file report on 20.05.2021.

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021






IN THE COURT OF METROPOLITAN MAGISTRATE-I]
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 174/2021
PS : Ranhola

19.05.2021

Present: None for the State.
None for the accused.

Report received from Tihar Jail.

Put up before the concerned court on 28.05.2021.

(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19.05.2021.
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“’"ﬁ;’"ﬁg\’. IN THE COURT OF -tulo DIty M THE -
N & MM, DELHIL

---------

FLR.NO. 332 | 2021

uss. SS‘Glgt}qlL‘u\SUIFC
PS. “TILAK NAWAR
SENTTO LG %\5\1011

APPLfCATION ron INTERIM BAIL  UNDER

| \PPLICANT/ACCUSED, UNDER, PREVENDTIVE
CO _#MEASURE IN RESPECT OF RAPID SPREADING
¥ OF CORONA PANDEMIC COVID-19 IN JAIL

'«f‘( PREMISES.

: MOST RESPECTFULLY SHOWETH:-
o “qq&‘ = 1- That the above named applicant has been falsely implicated

f the above noted case.
i
m‘\b;’ 2-11::! the applicant/accused has been arrested by the police
pa v ‘.}: 2 o and is being produced before this Honble court.
-~ 3-That the applicant/accused is innocent and is not previous
W convict.

4 Ihat the applicant/accused belongs to respectable family.

SECTION 43‘7 CRPICON " BREHAERSOF =



IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 568/2021

PS: Ranjit Nagar
U/s:- 380/411/34 IPC
State Vs. Aman Soni

Date:- 19.05.2021
Present: Ld. APP for the State through VC.

Shri Jagijit Singh, Ld. Legal Aid Counsel for the accused

through VC

This is an application for release of above accused on

personal bond.

Ld. Counsel for the accused / applicant submit
d by the Ld.

s bail order

dated 12.04.2021 through electronic mode. It is submitte

Counsel for the accused / applicant that the accused is not in a position

to arrange a surety in the sum mentioned as accused hails from lowest

strata of society and accused is languishing inside jail despite securing

bail.
Arguments heard. Application perused.
On the above mentioned reasons and arguments, the

present application to release the accused on personal bond is hereby
allowed.

Accused be immediately release from Jail on furnishing of
personal bond in the amount of Rs. 20,000/~ to the satisfaction of the

concerned Jail Superintendent.
Intimation in this regard be sent to the concerned Jail

Superintendent for information.

Copy of the order be given dasti, as prayeaéjg/"

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021
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gy, / THE COURT OF MS. S} e
v"(} Qf DON., LD. A.C.M.M., (WEST) s HAZ

qﬁ COURTS, DELHI.
i{;‘m«: MATTER OF

State Versus Not known
k .
, \\w\\ FIR N().()IO‘)/ZOZI
Pi | (,/{\‘) U/s 392/34 IPC

\ d g {‘,“/(\n .
‘ / ) ¢ PS: Patel Nagar
¢ NN\ 1
\ XQ“'D~‘\ 'f”&, HE
v o TURN __T

AT OAPPLICATION FOR RELEASE/RE ‘
~ 7 VARTICLES i.c. One Gold Ring and Rs.2800/- Cash,
S /" ON SUPERDARI, ON BEHALF OF

C v \1)-17 “ APPLICANT/OWNER
44 1" RESPECTFULLY SHOWETH:

1., That in the above noted case, some articles were

(v ﬂ i snatched and the same were recove

a/J% ¥ Patel Nagar, Delhi and the same is lying in the Police
\7\( &\)/ Station of Patel Nagar, Delhi. Copy of FIR enclosed

|

red by the police of

herewith.
Z.V/ihat the applicant/complainant is the owner of the

M"wm above said article/ items/money.

P
ot

VP
3}19‘5/)‘/ 3. That the applicant/complainant undertakes to produce
the above said article/goods/items/cash amount before

,5 :
‘)‘(ﬂm _ this Hon'ble Court as and when required.

-
/D', A" s 4. That the applicant/complainant  further undertakes
S ol . ) '

, V)f that he will abide by the terms and conditions imposed
; m by this Hon'ble Court while releasing the above said

articles /goods/items, on superdari.
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FIR No. 409/2021
PS: Mundka

Date:- 19.05.2021

Present: None.
Put up for consideration on 20.05.2021. f )

b~

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021

—
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‘U,mﬂ* UQNJM}
P IN THE
3 » COURT OF LD. DUTY M.M., TIS
P ‘ ’ ’
’”-p A HAZARI COURTS, DELHT
IN RE: -
State Vs. KARANPREET SINGH
P.S. TILAK NAGAR
U/S 379/356 1pC g
d A

| «ﬁfdJ FIR No. 361/2021

D.O.A. 13.05.2021 g

o vx“ CATION FOR BAIL ON BEHALF OF THE
¥ [ apericanT/accusep u/s 437 cr.p.c. .

AU

MOST RESPECTFULLY SHOWETH: -

U &)),(That the applicant/accused is law

abiding citizen of India.
‘w‘. M 2. That the applicant/accused has been
: falsely implicated in the above

mentioned case.




LITAN MAGISTRATE
~ |

Present:  Ld. APP through VC.
None for the applicant/accused.
Put up for consideration on 20.05.2021.

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021

B



None for the amlcantiaecused
Put up for consideration on 20.05.2021.

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021




IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presi D

FIR No. 978/2020
PS: Tilak Nagar

Date:- 19.05.2021

Present: Ld. APP through VC.
None for the applicant/accused.

Put up for consideration on 20.05.2021. 09/

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021




IN THE COURT OF METROPOLITAN MAGISTRATE-||
WEST DISTRICT, TIS HAZARI COURT, DELH|
Presided by : Dr. OMPAL SHOKEEN

FIR No. 27285/2020
PS : Tilak Nagar
U/S 411 IPC

State Vs. Gurpreet Singh @ Lali

19.05.2021

Fresh charge-sheet filed. It be checked and registered.

Present:  None for the State.
IO/HC Ramesh Chand Meena is present.

Put up for consideration before concerned court on

28.05.2021. W

(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19.05.2021.




IN THE COURT OF METROPOLITAN MAGISTRATE-II
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 77/2021
PS : Moti Nagar
State Vs. Nemat @ Mota
U/s 356/379/411/34 IPC

19.05.2021
Present: Ld. APP for the State through VC.

Ld. Counsel for the accused through VC.

Reply to the bail application received from 10. Reply
perused.

Arguments heard on bail application from both sides.
Ld. Counsel for the accused submits that there was

no bail application pending in the concerned court and one bail

application was dismissed on 30.03.2021.
Ld. Counsel requested that his application shall be

treated as application for interim bail on the basis of

guidelines of High Powered Committed of Hon’ble High

Court of Delhi.
2.  Applicant/accused Nemat @ Mota was arrested on

snatching of mobile phone.
3 IO has strongly opposed the bail application and submitted

that the accused committed heinous crime of snatching and is a

habitual criminal.
4.  In view of the guidelines of High Powered Committee of

Hon'ble High Court of Delhi, the interim bail application is



FIR No. 77/2021 5

ect to condition that applicant/ accused Nemat @

allowed subj '
pear and mark his attendance in PS Moti Nagar once

Mota will ap
If the applicant/accused

every 14 days for next three months.

fails to mark his attendance in police station once every 14 days

for next three months, his interim bail will be reconsidered and

may be cancelled, on the report of concerned SHO.
3. Applicant/accused Nemat @ Mota is admitted to interim
bail for a period of three months on furnishing of personal bond

of Rs. 25,000/- to the satisfaction of Jail Superintendent on the

following conditions:
() The applicant/accused shall not attempt to contact,

threaten or otherwise influence the complainant.

(i)  The applicant/accused shall maintain good and peaceful

behaviour.
The applicant/accused shall surrender before the

concerned Jail Superintendent on expiry of interim bail of three
months or on 17.08.2021, whichever is earlier.

The application is disposed off accordingly.

Copy of this order be sent to the concerned Jail
Superintendent for intimation.

Copy of this order be also sent to 10 and to Ld.
Counsel for applicant/accused, as prayed for.

(Dr. OMPAL SHOKEEN)
Duty MM-Il, West Dist, THC, Delhi
19.05.2021.



IN THE COURT OF METROPOLITAN MAGISTRATE-I
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 303/2018

PS : EOW Moti Nagar

State Vs. Manoj Kumar
U/s 420/406/120B IPC

19.05.2021

Present : Ld. APP for the State through VC.
Ld. Counsel for the accused through VC.
Reply to the bail application received from 10. Reply

perused.
Application for interim bail was filed by the accused

on 16.05.2021, however, the |O filed the reply which bears the

date of 04.05.2021.
|0 is directed to appear before the concerned Duty

MM on 20.05.2021 for explanation and proper reply.
Put up on 20.05.2021 before the concerned duty

MM. g

(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19.05.2021.



IN THE COURT OF METROPOLITAN MAGISTRATE-II
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 122/2021

PS : Mundka

State Vs. Suraj Sharma
U/s 379/411 IPC

19.05.2021

Present: Ld. APP for the State through VC.
Ld. Counsel for the accused through VC.
Reply to the bail application received from 10. Reply

perused.
Arguments heard on bail application from both sides.

Us Ld. Counsel requested that his application shall be treated
as application for interim bail on the basis of guidelines of High

Powered Committed of Hon’ble High Court of Delhi.
2 Applicant/accused Suraj Sharma was arrested with scooty

No. DL12 SF 6984 TVS Jupiter and three stolen mobile.
<. IO has strongly opposed the bail application and submitted

that the accused is habitual offender and may jump the bail.

4. In view of the guidelines of High Powered Committee of
Hon’ble High Court of Delhi, the interim bail application is
allowed subject to condition that applicant/ accused Suraj
Sharma will appear and mark his attendance in PS Mundka once
every 14 days for next three months. If the applicant/accused
fails to mark his attendance in police station once every 14 days

for next three months, his interim bail will be reconsidered and



FIR No. 122/2021
PS : Mundka

State Vs. Suraj Sharma X
may be cancelled, on the report of concerned SHO.

O Applicant/accused Suraj Sharma is admitted to interim bail
for a period of three months on furnishing of personal bond of
Rs. 25,000/~ to the satisfaction of Jail Superintendent on the
following conditions:

()  The applicant/accused shall not attempt to contact,
threaten or otherwise influence the complainant.

(i)  The applicant/accused shall maintain good and peaceful

behaviour.
The applicant/accused shall surrender before the

concerned Jail Superintendent on expiry of interim bail of three
months or on 17.08.2021, whichever is earlier.

The application is disposed off accordingly.

Copy of this order be sent to the concerned Jail

Superintendent for intimation.
Copy of this order be also sent to IO and to Ld.

Counsel for applicant/accused, as prayed for.

(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19.05.2021.




IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 20658/2020
PS: Mundka
State Vs. Shushmit @ Sumit

Date:- 19.05.2021

Present: Ld. APP through VC.

Ms. Pooja Tomar, Ld. LAC for the accused through VC.

IO filed the reply.

Reply perused.

It is stated by the 10 in the reply that the matter pertains
to the PS Holambi Kalan and not PS Mundka.

Clarification sought from Ld. LAC.

Ld. LAC seeks sometime to clarify on the above aspect.

e

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021

Put up for consideration on 20.05.2021.




IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN
FIR. No. 349/2021

uU/s 336/34 IPC & 27 Arms Act
PS Mundka

State Vs. 1. Surender @ Pappu
2. Mahaveer

19.05.2021

Present: Ld. APP through VC.
|O/SI Rajbir alongwith case file.

Both accused produced.
An application for two days police custody remand

has been filed by the 10.
Arrest memo and MLC perused.

Keeping in view of above, the accused is remanded
for two days police custody as there are sufficient reasons for the
same as to arrest co-accused and recover case property. 10 is

directed to get the accused medically examined as per the law.
Accused be produced before the concerned court /

Duty MM on 21.05.2021.
Copy of this order be given Dasti to the 10 as prayed.

(Dr. OMPAL SHOKEEN)
Duty MM (West)
THC, Delhi/ 19.05.2021



IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR. No. 278/2021

U/S 323/341/308/506/34 |IPC
PS Mundka

State Vs. 1. Surender @ Pappu
2. Mahavir

19.05.2021

Present: Ld. APP through VC.
IO/SI Rajbir alongwith case file.

Accused produced.
An application for two days police custody remand

has been filed by the 10.
Arrest memo and MLC perused.

Keeping in view of above, the accused is remanded
for two days police custody as there are sufficient reasons for the
same as to recover case property. 10 is directed to get the
accused medically examined as per the law.

Accused be produced before the concerned court /

Duty MM on 21.05.2021.
Copy of this order be given Dasti to the IO as prayed.

(Dr. OMPAL SHOKEEN)
Duty MM (West)
THC, Delhi / 19.05.2021
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IN THE co
U
Wess DlSRTTR?CF METROPOLITAN MAGISTRATE
B T, TIS HAZARI COURT, DELHI
ided by : Dr. OMPAL SHOKEEN

FIR No. 286/2021
PS: Ranhola

U/s:- 153-A/4
-A/429/34 |PC & 4
ST i i /A2 DACP Act & 11.1(L) PCA Act

2. Tangeem

Date:- 19.05.2021

Present: Ld. APP through VC.

|O/ASI| Raj Kumar is present.

Accused Mohsin and Tangeem produced after fresh
arrest.

|0 has filed an application for 14 days JC of the accused.

Arrest memo and MLC perused.

In view of the reasons stated in the application there are
sufficient grounds that the accused may commit further offences, they
may induce, threat or promise to any person for acquainted with the
facts of the case SO as to dissuade them from disclosing such facts to
the Courts or t0 the police officers and to conduct proper investigation

of the offence.
Therefore, the accused is remanded to judicial custody Hill

02.06.2021.
Accused be produced before the concerned Court/Duty

M.M. on 02.06.2021.

Ve .V e

Copy of this order be given Dasti to 1.O. /

N (Dr. OMPAL SHOKEEN)
Duty MM (THC/De\h\)

v/
*‘J LA @d 19.05.2021



IN THE
WES?%lIJRT OF METROPOL|TAN MAGISTRATE
STRICT, TIS HAZAR| COURT, DELHI

Presided by : Dr. OMPAL SHOKEEN
FIR No. 144/2021

0 Ranhola
S 153-A/429/34 |pC &4/12 D
State Vs, 1 Mohain ACP Act & 11.1(L) PCA Act
2. Tangeem

Date:- 19.05.2021

Present: Ld. APP through VC.

ASI Raj Kumar is present on behalf of IO/ASI Ram
Kishan.

Accused Mohsin and Tangeem produced after fresh
arrest.

IO has filed an application for 14 days JC of the accused.

Arrest memo and MLC perused.

In view of the reasons stated in the application there are
sufficient grounds that the accused may commit further offences, they
may induce, threat or promise to any person for acquainted with the
facts of the case so as to dissuade them from disclosing such facts to
the Courts or to the police officers and to conduct proper investigation
of the offence.

Therefore, the accused is remanded to judicial custodly ftill
02.06.2021.

Accused be produced before the concerned Court/Duty
M.M. on 02.06.2021.

Copy of this order be given Dasti to I.O.

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021
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IN THE
WES(TDCSllJSRT OF METROPOLITAN MAGISTRATE
k .TR|CT, TIS HAZARI COURT, DELHI
Presided by : Dr, OMPAL SHOKEEN

FIR No. 382/2021

PS:  Tilak Nagar

U/s:- 356/379 IPC

State Vs. Ramneek Singh

Date:- 19.05.2021

Present: Ld. APP through VC.
PSI Brijesh is present on behalf of 10/SI Anshu Kadiyan.

Accused Ramneek Singh produced after fresh arrest.

IO has filed an application for 14 days JC of the accused.

Arrest memo and MLC perused.

In view of the reasons stated in the application there are

r offences, they

sufficient grounds that the accused may commit furthe
inted with the

may induce, threat or promise to any person for acqua

facts of the case so as to dissuade them from disclosing such facts o

the Courts or to the police officers and to conduct proper investigation

of the offence.
Therefore, the accused is remanded to judicial custody till

02.06.2021.
Accused be produced before the concerned Court/Duty

M.M. on 02.06.2021.
Copy of this order be given Dasti to 1.O.

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021
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IN THE
WES$%L|JSRT OF METROPOLITAN MAGISTRATE
TRICT, TIS HAZAR|I COURT. DELHI

Presided by : Dr. OMPAL SHOKEEN

FIR No. 255/2021
PS:  Moti Nagar
U/s:- 302/323 IPC
State Vs. Arjun

Date:- 19.05.2021

Present: Ld. APP through VC.
Sl Naresh Kumar is present on behalf of 10/Inspector B.S.
Gulia.

Accused Arjun produced after fresh arrest.

IO has filed an application for 14 days JC of the accused.

Arrest memo and MLC perused.

In view of the reasons stated in the application there are
sufficient grounds that the accused may commit further offences, they
may induce, threat or promise to any person for acquainted with the
facts of the case so as to dissuade_ them from disclosing such facts to
the Courts or to the police officers and to conduct proper investigation

of the offence.
Therefore, the accused is remanded to judicial custody till

02.06.2021.
Accused be produced before the concerned Court/Duty

M.M. on 02.06.2021.
Copy of this order be given Dasti to 1.O.
P
(Dr. OMPAL SHOKEEN)
MW Duty MM (THC/Delhi)
E 19.05.2021

Sg Mok Bron




IN - -
1\;VHEE COURT OF METROPOLITAN MAGISTRATE
ST D|S.TRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR. No. 129/2021
U/S 356/379/34 1PC
PS Punjabi Bagh
State Vs. 1. Shahzad @ Mulla
2. Vikas

19.05.2021

Present: Ld. APP through VC.
10/SI Jatin alongwith case file.

Accused produced through VC.
An application for one day police custody remand

has been filed by the 10.

Arrest memo and MLC perused.

Keeping in view of above, the accused is remanded

for one day police custody as there are sufficient reasons for the

same as to recover stolen property. 10 is directed to get the

accused medically examined as per the law.
Accused be produced before the concerned court /

Duty MM on 20.05.2021.
Copy of this order be given Dasti to the 10 as prayed.

b

(Dr. OMPAL SHOKEEN)
Duty MM (West)
THC, Delhi / 19.05.2021




INT
HESSI_)%LllRT OF METROPOLITAN MAGISTRATE
WE i STRICT, TIS HAZAR COURAT, DELHI
resided by - Dr. OMPAL SHOKEEN

FI1R No 20272021
pS — Puniabi Bagh

19.05.2021 U/s — 356/379 °C

Present:  Ld. APP for the State through vC.
10/SI Jatin is present.

Anapp'iwdionismovedbymeIOISlJaﬁnw
interrogation of the accused Vikas. Considering that 12 disclosure
statement has been made in another maiier about the offence in the
present case. the application is allowed and 10 is granted permission 0
interrogate the accused.

The accused is lodged at Mandoli Jail in FIR No.
202/2021 u/s 356/379 IPC.

Jail Superintendent. Mandoli Jail is directed to allow e
|0 to interrogate the accused as per rules.

If required after interrogation. |0 may arrest the accused

~ asperthe applicable guidelines for fresh arrest and produce him within

rs before Court.
Copy of the order be given dasti, as prayed.

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021




IN THE ¢
0
Wesy SETTRO'F METROPOLITAN MAGISTRATE. I
Presiqeq 1" IS HAZARI COURT. DELHI
‘9ed by : Dr. OMPAL SHOKET N

FIR No. 824/2020

PtS - Patel Naga,
ate Vs, Sameer @ Manoj @ Karan
19.05.2021

Present : Ld. APP for the State through VC.
Ld. Counsel for the accused.

Reply to the bail application received from 10. Reply
perused.

Arguments heard on bail application from both sides.
1. Interim  bail sought on the basis of guidelines of High
Powered Committed of Hon’ble High Court of Delhi.
2: Applicant/accused Sameer @ Manoj @ Karan was
arrested for snatching mobile phone.
3. 10 has strongly opposed the bail application and submitted
that the accused committed heinous crime of snatching and is a

habitual criminal.
4. In view of the guidelines of High Powered Committee of

Hon’ble High Court of Delhi, the interim bail application is
allowed subject to condiﬁon that applicant/ accused Sameer @
Manoj @ Karan will appear and mark his attendance in PS Patel
Nagar once every 14 days for next three months. If the
applicant’/accused fails to mark his attendance in police station
once every 14 days for next three months, his interim bail will be

reconsidered and may be cancelled, on the report of concerned




FIR No. 824/2020
PS : Patel Nagar
State Vs. Sameer @ Manoj @ Karan

D

SHO.

5. Applicant/accused Sameer @ Manoj @ Karan is admitted
to interim bail for a period of three months on furnishing of
personal bond of Rs. 25,000/- to the satisfaction of Jail
Superintendent on the following conditions:

(i) The applicant/accused shall not attempt to contact,
threaten or otherwise influence the complainant.

(i)  The applicant/accused shall maintain good and peaceful
behaviour.

The applicant/accused shall surrender before the
concerned Jail Superintendent on expiry of interim bail of three
months or on 17.08.2021, whichever is earlier.

The application is disposed off accordingly.

Copy of this order be sent to the concerned Jail

Superintendent for intimation.

Copy of this order be also sent to 10 and to Ld.
Counsel for applicant/accused, as prayed for.

(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19.05.2021.



IN THE COURT OF METROPOLITAN MAGISTRATE-!!
WEST DISTRICT. TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 484/2020
PS : Patel Nagar
State Vs. Sameer @ Manoj @ Karan

19.05.2021

Present: Ld. APP for the State through VC.
Ld. Counsel for the accused.

Reply to the bail application received from 10. Reply

perused.
des.

Arguments heard on bail application from both si

1. Interim bail sought on the basis of guidelines of High

Powered Committed of Hon'ble High Court of Delhi.

22 Applicant/accused Sameer @ Manoj @ Karan was

arrested for snatching gold chain on black colour pulser bike.

3 IO has strongly opposed the bail application and submitted

that the accused committed heinous crime of snatching and is a

habitual criminal.
4. In view of the guidelines of High Powered Committee of

Hon'ble High Court of Delhi, the interim bail application is
allowed subject to condition that applicant/ accused Sameer @
Manoj @ Karan will appear and mark his attendance in PS Patel
Nagar once every 14 days for next three months. It the
applicant’/accused fails to mark his attendance in police station
once every 14 days for next three months, his interim bail will be

reconsidered and may be cancelled, on the report of concerned



FIR No. 484/2020

PS : Patel Nagar :
State Vs. Sameer @ Manoj @ Karan

2-

SHO.
5. Applicant/accused Sameer @ Manoj @ Karan is admitted

to interim bail for a period of three months on furnishing of

personal bond of Rs. 25.000/- to the satisfaction of Jalil

Superintendent on the following conditions:
() The applicant/accused shall not attempt to contact,

threaten or otherwise influence the complainant.

(i) The applicant/accused shall maintain good and peaceful

behaviour.
The applicant/accused shall surrender before the

concerned Jail Superintendent on expiry of interim bail of three
months or on 17.08.2021, whichever is earlier.
' The application is disposed off accordingly.

Copy of this order be sent to the concerned Jail

Superintendent for intimation.

Copy of this order be also sent to |0 and to Ld.

Counsel for applicant/accused, as prayed for.

(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19.05.2021.
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INT
= S«OURT OF DUTY METROPOLITAN MAGISTRATE - Il
EST DISTRICT, 718 HAZARI COURT. DELHI
Presided by : Dr. Ompal Shokeen

eFIR No. 012807/2021
PS : Ranjeet Nagar
U/S 379 I1pc

19.05.2021
Fresh application for release of vehicle bearing no. DL-5SAT-4047 on

Superdari moved on behalf of applicant.

Present: None for the State.
Ld. Counsel for the applicant alongwith applicant

No objection to the release of the vehicle bearing registration

no. DL-5SAT-4047 of the applicant is tendered on behalf of the IO/HC Rajesn
Kumar. The said vehicle is not required to be retained in the present case for

any purpose.
Application perused. Submissions heard.

Instead of releasing the above mentioned articles cn superdari
I 'am of the considered view that the articles have to be released as per the
directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the Hon'ble
Supreme Court has been reiterated by Hon'ble Delhi High Court in case titled
as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has been held

that :-
‘59. The valuable articles seized by the police may be released to the person,

ho, in the opinion of the Court, is lawfully entitled to claim such as the

comp/a/nant at whose house theft, robbery or dacoity has taken place, after

% i l/_grepar/ng detajled panchnama of such articles: taking photographs of such

\/)\/ aﬂ/c/es and a security bond,
0 The photographs of such articles should be attested or countersigned
M H by the complainant, accused as well as by the person to whom the custody is
handed over, Wherever necessary, the Court may get the Jewellery articles



\ |
\
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e)
valued from & government approved valuer.
61.  The actual production of the valuable articles dyyip,
not be insisted upon and the photographs along with the p

suffice for the purposes of evidence. "

9 the trial shoyy

anchnama Should

Considering the facts and the circumstances and the law laid down by
the higher courts, article in question i.e. vehicle bearing no. DL-5SAT-4047
be released to the applicant on verification of the particulars regarding
ownership and after preparing panchnama and on furnishing an indemnity
bond as per the value of the vehicle. It is further directed that the article i.e.
vehicle bearing no. DL-5SAT-4047 shall be photographed from all the angles.
The Panchnama and Indemnity Bond along with photographs be filed with
final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(OMPAL SHOKEEN)
Duty MM-II, West Dist., THC, Delhi
19.05.2021
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IN THE COURT OF METROPOLITAN MAGISTRA TE
WEST DISTRICT, TIS HAZARI COURT, DELHI
P_IE_S.iﬂEQDL;DL.OMEAL_SB.QJSLE.N-

FIR No. 446/2021

PS: Punjabi Bagh
U/s:- 308 IPC

State Vs. Dalip Dhayama

Date:- 19.05.2021
Present: Ld. APP through VC.

|O/AS| Jagdish is present.

Accused Dalip Dhayama produced after fresh arrest.

IO has filed an application for 14 days JC of the accused.

Arrest memo and MLC perused.

In view of the reasons stated in the application there are

sufficient grounds that the accused may commit further offences, they

may induce, threat or promise to any person for acquainted with the

facts of the case so as to dissuade them from disclosing such facts to

the Courts or to the police officers and to conduct proper investigation

of the offence.
Therefore, the accused is remanded to judicial custody till

01.06.2021.
Accused be produced before the concerned Court/Duty

M.M. on 01.06.2021.
Copy of this order be given Dasti to |.O.

7

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021




IN THE co
WELS’?':)OF DUTY METROPOLITAN MAGISTRATE - Il
4 ISTRICT, TIS HAZARI COURT, DELHI
resided by : Dr. Ompal Shokeen

FIR No. 005145/2021
- PS : Tilak Nagar
U/S 379 IPC

19.05.2021
Fresh application for release of vehicle bearing no. DL-9SBE-4407 on

Superdari moved on behalf of applicant.

Present: None for the State.
Applicant in person.

No objection to the release of the vehicle bearing registration

no. DL-9SBE-4407 of the applicant is tendered on behalf of the IO/HC
Rajender. The said vehicle is not required to be retained in the present case

for any purpose.
Application perused. Submissions heard.

Instead of releasing the above mentioned articles on superdari,
| am of the considered view that the articles have to be released as per the
directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the Hon'ble
Supreme Court has been reiterated by Hon'ble Delhi High Court in case titled
as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has been held
that :-
“659. The valuable articles seized by the police may be released to the person,
who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles; taking photographs of such

articles and a security bond.
The photographs of such articles should be attested or countersigned

60.
by the complainant, accused as well as by the person to whom the custody is

handed over. Wherever necessary, the Court may get the jewellery articles

copy Reeverf




=DL
valued from a government approved valyer.

61. The actual production of the valuable articles during the trial o oy
not be insisted upon and the photographs along with the Panchnamg o houly
suffice for the purposes of evidence.

Considering the facts and the circumstances ang the Ia
the higher courts, article in question i.e. vehicle bearing no.
be released to the applicant on verification of the partic
ownership and after preparing panchnama and on furnishin
bond as per the value of the vehicle. It is further directed tha

vehicle bearing no. DL-9SBE-4407 shall be photographed fro

m all the angles.
The Panchnama and Indemnity Bond along with photographs be filed with

W laid down by
DL-9SBE-4407
ulars regarding
g an indemnity

t the article jo.

The application is disposed of accordingly.
Copy of the order be given dasti as prayed.

(OMPAL SHOKEEN)
Duty MM-II, west Dist., THC, Delhi
19.05.2021




IN THE COURT OF DU
WEST DISTRI
Preside

TY METROPOLITAN MAGISTRATE - II
CT, TIS HAZARI COURT, DELHI

d by : Dr. Ompal Shokeen

FIR No. 144/2021

PS : Pate| Nagar

U/S 279/336/427 IPC

19.05.2021

Fresh application for release of vehicle bearing no. DL-6CM-5005 OF
superdari moved on behalf of applicant.

Present: None for the State.
Ld. Counsel for the applicant.

No objection to the release of the vehicle bearing registration
no. DL-6CM-5005 of the applicant is tendered on behalf of the IO/AS| Jagdish
Ram. The said vehicle is not required to be retained in the present case for
any purpose.

Application perused. Submissions heard.

Instead of releasing the above mentioned articles on superdari,
| am of the considered view that the articles have to be released as per the
directions of Hon'ble Supreme Court in case titied as Sunder Bhai Ambalal
Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the Hon'ble
Supreme Court has been reiterated by Hon'ble Delhi High Court in case titled
as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has been held
that :-

“59 The valuable articles seized by the police may be released to the person,
who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles; taking photographs of such
articles and a security bond.

60.  The photographs of such articles should be attested or countersigned
by the complainant, accused as well as by the person to whom the custody is

handed over. Wherever necessary, the Court may get the jewellery articles

o
%
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2 144/2021 u/s 27

oL

S/T Kishitij Gupta S/C

valued from a government approved valuer.

61.  The actual production of the valuable articles during the iz should
not be insisted upon and the photographs along with the panchnama shouyly
suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid down by
the higher courts, article in question i.e. vehicle bearing no. DL-6CM-5005 be
released to the applicant on verification of the particulars regarding ownership
and after preparing panchnama and on furnishing an indemnity bond as per
the value of the vehicle. It is further directed that the article i.e. vehicle
bearing no. DL-6CM-5005 shall be photographed from all the angles. The
Panchnama and Indemnity Bond along with photographs be filed with final

report.

The application is disposed of accordingly.
Copy of the order be given dasti as prayed.

(OMPAL SHOKEEN)
Duty MM-II, West Dist., THC, Delhi
19.05.2021

S/V Tanish Bajaj s/o Al

Sub- Reply Superdari C

Respected sir

A== 3F oo



IN
TWHEES$[O)URT OF METROPOLITAN MAGISTRATE
ISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

eFIR No. 08539/2021
PS: Tilak Nagar
U/s:- 379/411/482 IPC
State Vs. Amit

Date:- 19.05.2021

Present: None for the State.
IO/HC Ramesh Chand is present.
Accused Amit produced through VC.

Accused was formal arrested on 18.05.2021.

IO has filed an application for 14 days JC of the accused.

In view of the reasons stated in the application there are
sufficient grounds that the accused may commit further offences, he
may induce, threat or promise to any person for acquainted with the
facts of the case so as to dissuade him from disclosing such facts to
the Courts or to the police officers and to conduct proper investigation

of the offence.
Therefore, the accused is remanded to judicial custody fill

01.06.2021.
Accused be produced before the concerned Court/Duty

M.M. on 01.06.2021.
Copy of this order be given Dasti to 1.0. W/

/"

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)

i
o ‘ 19.05.2021



INTHE couRT OF METROPOLITAN MAGISTRATE-II
: WEST DISTR HAZARI COURT, DELHI

FIR No. 187/2021
PS : Tilak Nagar

19.05.2021

Present: None for thef ‘State

3 ec ed to file verificati report
positively on ,o;“e fore 1. !

((D{? @MPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi

19.05.2021.



IN THE COURT OF METROPOLITAN MAGISTRATE-II
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 127/2021
PS : Patel Nagar

19.05.2021

Present: None for the State.
Ld. Counsel for the accused.

Verification report not received.

IO / SHO is directed to appear and;l7veriﬁcation

20.05.2021.
(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19.05.2021.

report positively on or before



[
N T\F;VEE COURT OF METROPOLITAN MAGISTRATE-I|
ST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 446/2013
PS : Kirti Nagar

19.05.2021

Present:  None for the State.
Ld. Counsel for the accused.

Verification report not received.

a  / SHO ""s;{"i,rgc_ted to appear and file verification

report positively on or before 21.05.2021.
 (Dr. OMPAL SHOKEEN)

Duty MM-II, West Dist, THC, Delhi
B 19.05.2021.
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IN THE COURT OF METROPOLITAN MAGISTRATE-I
WEST DIST

RICT, TIs HAZARI COURT, DELHI

Presided by : Dr. OMPAL SHOKEEN

FIR No. 119/2021
PS : Patel Nagar

19.05.2021

Present : None for the State.

Ld. Counsel for the accused.

Verification report not received.

IO / SHO is directed to appear and file verification
report positively on or before 20.05.2021.

(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19:05:2021.
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IN THE COURT OF

METROPOLITAN MAGISTRATE-I|
WEST DISTRICT, TIS HAZARI COURT, DELHI

Presided by : Dr. OMPAL SHOKEEN

FIR No. 332/2021
PS : Tilak Nagar

19.05.2021

Present:  None for the State.
Ld. Counsel for the accused.
Verification report not received.
IO / SHO is directed to appear and file verification
report positively on or before 20.05.2021.

(Dr. OMPAL SHOKEEN)
Duty MM-II, West Dist, THC, Delhi
19.05.2021.



IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Dr. OMPAL SHOKEEN

FIR No. 009620/2021
PS: Tilak Nagar

Date:- 19.05.2021

Present: None.
Put up for consideration on 20.05.2021. 9/

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021
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IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT TIS HAZAR|I COURT, DELHI

L SHOKEEN

FIR No. 027285/2020
PS: Tilak Nagar

Date:- 19.05.2021

Present: None.
Put up for consideration on 20.05.2021. 9/

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021



IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI

Presided by : Dr. OMPAL SHOKEEN

FIR No. 166/2021
PS: Moti Nagar

Date:- 19.05.2021

Present: None.
Put up for consideration on 20.05.2021.

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021



FIR No. 5672021
PS: Kinti Nagar

Date:- 19.05.2021

Present: None.
‘. d not file any verification report Let report be

4Qr
5.UD..

(Dr. OMPAL SHOKEEN)
Duty MM (THC/Delhi)
19.05.2021



